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Central Administrative Tribunal
Princioal Bench

CcP- No ,,278/2003 In
0 A No .. 1200/2000

N6iW Delhii this the 20th dav of November., 2003

Hon'ble Shri V„K- Ma.iotra. Vice-Chairman I'A)
Hon'ble Shri Bharat Bhushan, Member (J)

Mrs,. Shailamma Lawrence

W/o Shri L aw r e r I c e

6 3 "■ A » Pocket A z.
M a, V u r V i hi a r P h a s e - III

-AdpIicant

( Bv-Advocate Shri Sebastian.!

Versus

1„ Shri R., K,. Naval a k ha
M e d i c a 1 S u p e i" i n t e n d e n t
L N J P Hospital
N 'tS w D e .1 l"i 1"1 -10 00.z ,.

2., Shri S.,B„ Aqarwal
P r i n c i ic a 1 S e c i" e t a i- v ( H e a 11 It )
Govt., of NCTD
Delhi Govt,. Secretariat -
Indraorastha Estate
N S! w D e 1 h i -110 002 „

-Respon dents

(Bv Advocate: Shri Anuraci Sharma,, proxy for
Shri Georcie Paracken i

ORDER (Orall

Hon'ble Shri V-K- Ma.iotra, Vice-Chai rman (A)

0A-1200./2000 was disposed of bv order date

24,. 1.2001 with the followinq directions:;-

" In the result,, the OA is allowed., The
i mpucined order dated 1 „ 5 „ 1998 is ouashied and
set aside aua the applicant. The
respondents are directed to reinstate the
applicant in service immediately treatinci
the period from 1.5.1998 as on duty.
However., the resi^ondents will have authority
to decide about the period of appl icant ̂ 's
absence from 7.10.1996 to 30.4 ,,1998 on _the
basis of applications and medical
certificates submitted by lier., Tne
respon'dents; are furthei uii ei_ce'o to
implement these orders within a period of
t. w o rn o n t h s f i" o rn t hi e date o f c o m m u n i c a t i o n o f
these orders. No costs".
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2,. ResDondents carried the matter a<::iainst the

stay orders of the Tribunal in C.,W„P„ No.. 2137,.''200.1

to the Hiqh Court of Delhi which was dismissed as

w i t h d r a w n w i t h 1 i b e r t y b y o r d e r d ate d 2 5 „ 2.. 2003 .,

Thereafter apolicants filed RA No,. 130/2003 which,, was

d i sDosed of b y order da ted 30., 4 „ 2.00.3 modi f y i n q t fi e

ea r 1 i e r di i"ect i on s of the T r- i l5u n a 1 as f o 11 ows-

"9„ In the result., the OA is allowed„ The
i 17)Duqned order dated 1 „5,. 1998 is ouashed and

set aside qua the applicant.. The respondents

are directed to reinstate the applicant in

service immediately treatinq the period from
5 ,. 12 „ 1998 as on du tv „ Howeve r., t he respon den ts

will have authority to decide about the period

o 'f a p p 1 i c a n t" s absence f r o rn 7 „ .10,. 1996 t o

4 „ 12..1998 on the ba.sis of applications and

P  , medical certificates submitted by her„ The
respondents are further directed to implement

these orders; within a period of two months from

the date of communication of these orders" ..

3,. Learned counsel of applicant stated that

while the respondents have implemented the directions

o f this COu r t „ t liey 'nave vet not pa i d to the api;> 1 i can t

arrears of pay and allowances for the period from

5,. 12 .,1998 to 2„4„2003 in full.

4„ On the other hand., learned counsel for

respondents pointed out thiat respondents have paid a

sum of Rs. 3.,77 .,616/- to the applicant in this reqard..

It. iias been claimed on behalf of the applicant that

while the applicant was entitled for arrear.s arnountinq

to Rs.6,.38„02.1/- by way of back waqes for the period

f rom 5 „ 12 _ 98 to 2.4 .. 2003., responden ts have pa i d on 1 y

Fds ., 3,. 77 „ 616/-,. The details of the difference which

the app 1 icant is enti11 ed have not been furn3.sIted evsrn

in the re.ioinder by the applicant..
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5 „ I n o Li r V i e w „ i" e s d o n d e n t s have c o rn d lets d

substantial implementation of directions of this

c o u r t. h o vj e v e i", a p p 1 i c a n t see rn s t o b e s till a q o, r i e v e d

He may file a representation ciivinci details of his

■antitlernent with the respondents reqardinq tine balance

of back wages fior the period from 5„1.2,.98 to 2,4„2003

within a period of one month- Respondents shall

ascertain veracity of his claim and take a decision

within a period of 15 days thereof,.

6- ■ C-P- is disposed of with the above

directions,. Notices to the alleged contemners are

discharged„

-Bharat Bhushan) (V.K- Ma.iotra)
Member fJ) Vice-Chairman fA)
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